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Central Administrative Tribunal
Prineipal Bench, MNsw Delhi,

D.Ae1466/1989
New Delhi, This the 07th Day of April 1994

Hont'ble Shri J,P, Sharma, Member ({3

Hon!'ble Shri S.R. Adige, Member{&).

Bir Singh §/c Shri Matru Singh

Ticket No. 3528, M.M. Section,

aged 42 Years, Drdnance Factory

Muradnagar, District Ghaziabad. .+ Applicant

" By Advocate Shri A Kalia

Versus
Union of India Through
1. The Secretary
Ministry of Defenoe
South Bloek
New Delhi =-113011.

2. The Director Genera 1
Ordnance Factoriss,
Ministry of BDefence
Ordnance Factories Board:
10, A Auckland Road
Calcutta. '

e The General Manager
Ordnance Factory
Muradnagar
Bistrict GChaziabad,

.....Respondents
By Advccate Shri v S R Krishna

DRDER(Oral)

Hon'ble Shri 3,0, Sharma, Member(3J)

1. The applicant joined the respondents as
Boiler Attendant Grade C in 1978 and obtained
quasi-permanency in the yeaf'1981. Thé next
channel ofupromotibn for the applicant is

from Boiler Attendant (C) to Boilder Attendant(A)
But the applicant acecepted promotion in ancther
channel Boiler Fitter(B) ‘after passing the trads
test; which is a technical post. This post carries
the scale of Rs.950-1200. He was working in

M.M. Section, Drdnance\Faqtory, MUradnagar;
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The applicant grievanceé gtgkad when he was
rederted to the initial post Boiler Attendant(C)
for which he requested'.in uriting by an épplication

(o)

dated 7.8.,1988. His request was turned doun by

the impugned order 28/29 Sept 88§tating:that the

Teversion to the initial post of Boilder Attendant(SSK)

is not possible at this stage. He again requested

and that request was alsc turned down by the erder

| dated 27 2,89 informing him that he has not been

/in the
halding the post of Fltter(SK) 801lsr) and/further

line of promoction ‘Fitter highly skilled b01larﬁ
his senlorlty for promotloq[éhat grade u1ll be .7

a8 per the list of fitters in that Boildr attendants

in the SK grade., Aggriesved by the same, the applicant

filed this application in July 89 and his prayer

for the grant of reliefs tHat the regpondents

be directed.to p:oﬁotalthé applicant to the post

of Boiler Atteﬁdant (A} in the scale of Rs.1200- -1500
by virtue of senlorlty from the date the appllcant'
junior has been promoted and the impugned order

be struck down. -

2. The respondents contested the. applicaticn

and opposed the grounds ofireiief and stated that
having opted for the promotion to the post of
Boiler. Fitter in‘1982\and having worked continususly
for a perlod of six years on that post the eapllcant
cannot nou claim reversion to the initial post
when that post does not exist at the relevant
time. The promotion as Boilder Attendant (A)

| Joranted
would not; be/because of the fact that only
Boiler attendant grade C are proméied to fhat
post and since the applicant:has a different
lins of channel promotlon in the 801ler Fitter SldB.
So he could not be reverted to the initial post

and as such cannot be promoted as Bollder Attendant

grdde(ﬂ) .
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3. e have heafd the lesarned counsel for the

' ‘the learnad counsel
applicant Shri A Kalia and/Shri VSR Krishaa who
.appeared for the respondents.. ~The learned
counsel for the applicant agpeeﬁ»that at the
relevant time nbApost of Boilder attendadt C was
in existence. The applicant also did not claim
the relief befcre us. The aﬁblicant has in the
appiication.prayed that he should be gihén promoticn
tc the grade of Boilder Attendant(A). It is not
.disputed by the learned counsel for the applicant
that BoilgriAttendant grade A,dqes not come within
the line of promotion of Boilde Fitter Grade B.
Fibter grade is different fnom the Boilder Attendant
Grade{A). In view of this fact, the impuagned
order can not bébE§§Q£ETZi;h.
4. - RAgain® the gquestion arises whether after
getting the promotion in the other channel
from the initial post Boildr Attendant{(C}
can the applidant gtill claim that he shoulg
be reverfed tc the origimal posf and be given
promction to Boilde attendant grade A, Tﬁis is
not possible as the administrative instructions
are contrary to this,
5, In view of these circumstances, the

application has no merit and is dismissed as

(s.a.ﬁnréé) (J.P.SHARMA)

Member(&} . Member (J)
LCP

devoid of merit. .No cozsts,



